
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES¨II SECT10N)

RATIFIED ⅣIINUTES O「 THE NORMS COⅣ lⅣIITTEE― II ⅣIEETING NO.03/81
11ELD

ON 03.05.2016

PIcasc Notc

(i)  lrOr information of cxpoltcrs,Norms Committcc― Ⅱ handlcs all cases pcrtaining to

flxation/rati「lcation of norms for Export Products falling undcr ITC(IIS)Chapter 72 to

76,78 to 80,85.Communications in rcspcct of cascs/pertaining to NC― II Inay be scnt

to cmail addrcss:nc2.dtti``Dnic.ill

(ii) In ccrtain cascs thc dccision ofthc Norms Committce rctrs to thc Rccommendttions/
Obscrvations/ 1)crlcicncics rcccivcd frona thc conccmcd l｀ cchnical Authority.

Whcrcvcr applicable,a sca,ned copy of such document has bccn placcd atthc end of

thc Minutcs,in running scrial ordcrs.Thc conccrncd flrrn/company may go through

thc samc and rcspond accordingly.

(五 i)  Silnilarly,a scanncd copy ofthe blank Standard Deflciency Fomat,、
vhich rnay flnd a

rctrencc in N(〕 dccisions, has also bccn attachcd in thc cnd. 1｀ his may also be

rcR〕lTcd to by thc conccrncd flm/company and rnay bc rcsponded accordingly.

(iV) 
′
I｀hC Norms Committcc has takcn dccision only with respect to tcchnical
aspcct/wastagc norms.Whilc rcdccrlling thc applications,RAs should chcck that thc

applicant has fulflllcd all rcquircmcnts as prescribcd in policy/proccdurc including

thosc in Policy Circulars No.50/2009-2014(RE 2010)datCd 28th Deccmbcr,2011,

Policy Circular No.14(RI〕 -2012/2009-14,datcd 4th February,2013 and OoM.No.

01/92/180/Ⅳ lisc./AM.13/PC― V1/10 datcd 15.04.2014 or any othcr provisions under

lrTP/11BP forIう ODC.
′
l｀hcンIccting No. 03/81 datcd 03.05.2016 of Norms Comrnittce― II for thc ycar 2016-

17 、vas hcld on 03.05.2016 undcr thc Chairmanship of Shri Jaikant Singh, Additional

I)ircctor(〕cncral of I「 oreign´ I｀rade to considcr thc fo1lo、 ving applications for ratiflcation of

nolHls in rcspcct of advancc authorizations undcr Duty Excmption Schcrnc(Chapter_4)of

「
orcign・Fradc Policy 2015-20.′ 1｀hc fo1lowing rnembers wcre prcsentin thc rnceting:‐

1.

Name & I)esignation

Shri S.K.Bhatnagar,

Shri Battit Singh, DDG

K-","t Ka.h

Department

ustrial Adviscr DHI

DIPP

Dcputy Industrial Adviser MOS

DGFT

yap, l;'l'lX) DGFT

つ
４

4.

5. Shri Vinod

Minutes of thc Mccring No. 03/81 datcd 03.05.2016 arc confirmed by the members.

レ

Shri S.K.Jain3 DoO.

う
０



Casc No.:8/10/81‐ ALC2/2015 Palty Namc:「 AIZ&CO Mcct No/Datc:3/8卜     Approvcd
ALン C2/2016
03.05.2016

Lic No/Datc:0310441542HQ File RIンA「 ilc
:01/8l/0s0/002291AMl61 :03/85/040/001 80/4M08/ 3 I .08.2007

Decision :NC decided to ratify thc norms lor thc abovc AA as pcr thc writtcn commcnts
of the MoS vide their U.O. No. 2(19)/2015-'fW datcd 04 10412016 (copy enclosed).

RA may take suitable consequential action accordingly.

Casc No.:2/11/81-ALC2/201l Patty Name:DI〕
1ンTA POWER  Mcct No/1)atc:3/81-

HQ File

:0 I /8 I /050/0007 1/AMl2/ :25t24/040t00005t AMl2t 25 .0s.2Ol l
lDecision :NC observed that reply of thc firm has bcen rcferrcd to Dcity for
NC decided to wait for their comments and defer the casc.

,The c-ase stands deferred to 14.06.2016.

case No.:8/l TtBt-ALC2l2}lz parry Name:GRAVITA INI)tn Mect No/Darc:j/g t-LTD., ALC2/2016
03.0s.2016

SOLUT10NSINDIA
PVT● lンTD.

RLA Filc

RIノ A lrilc

:09/24/040/00640/ノ M`13/

RIッ A Filc

:07/21/040/01181/ノ Mヽ14/

ALC2/2016
0305.2016

1′ ic No/1)atc:2510003250

Status:Casc

Dcfcrrcd

Detr Date:

1406.2016

commcnts.

Status:
Deferred

Decision : NC observed that deficiency lettcr of MSMIi sent to company on 26.02.2016.
however, no reply received from the 

"t*pury. NC decided 1o scnd a reminder and defcr
the case.

The case stands deferred to 14.06.2016.

Case No.:8/l 0/81-ALC2t20l4 party Name:VIiM

HQ File

:01/81/050/00337/AM13/

HQ Filc

:01/81/050/00265/AM15/

HQ File

:01/81/050/00465/AM16/

14062016

Status:
Deferred

lン iC.No/Datc:091oo55685  Dcfcr Datc:

0804.2013             1406.2016

Approvcd

Iッ ic.No/Datc:0710104272

21.05.2014

RIンA「 ilc
:13/24/040/00030/ノ M`13/

Lic No/Datc:1310041387  1)eFer I)atc:

18.10.2012

Mcct No/1)atc:3/81-
TECHNOLOGHES PVT LTD. AI.C2/2016

03.052016

Decision :NC observed that t.fty of thc firm was rcfcrrcd to Dcity for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 14.06.2016.

Case No.:28/22/81-ALC2/2015 Party Name:E「 D INDUCTloN Mcct No/1)atc:3/8ト
PRIVATE IンIMITED,       AIン C2/2016

03.05.2016

Decision:NC decidcd tO ratify the nOrllls fOr thc abovc AA as pcr thc writtcn cOmmcnts

ofthc DeitY vidc their U.o.No.17(8)/2016-IPHw dated 30.03.2016(copy Cnc10scd).



HQ「ile                 RLA F‖ c                Iン ic.No/Date:3410040236 1Defer Datc:
:01/81/050/00314/ノ Mヽ15/      :34/24/040/00058/AM15/      10.062014             14.06.2016

Dccision : N(3 obscrvcd that casc of thc company 、vas rcfcrred to M/o 4ヽincs for

comrncnts.NC dccidcd to wait forthcir commcnts and dcfcr thc casc.

´
「 hc casc stands defcrrcd to 14.06.2016.

Casc No.:32/10/81-Alノ C2/2014 Party Namc:DElッ PHI         Mect No/Date:3/81-    IStatus:

CONNECT10N SYSTI]MS   ALC2/2016        DeFerrcd
INDIA LIMll｀ ED, 03.05.2016

HQ lrilC                 RI´ Al'ilc                Lic.No/Datc:1010058625 Dcfcr Date:
:01/81/050/00289/AM15/      110/24/040/00032/ノ M`15/      14.07.2014            14.06.2016

Dccision:NC obscrvcd that rcply ofthc company、 vas rcfcrrcd to DIII fbr comments.NC

dccidcd to、 vait fbr thcir commcnts and dcfer thc casc.

Casc No.:57/10/81-AI」 C2/2014 Pany Namc:HINDAIン CO
INDUSTRIES I´ IMI・「ED

1｀ hc casc stands dcft・ rrcd to 14.06.2016.

Casc No。 :18/22/8卜 AlノC2/2015 Party Namc:1ン AXMI

Meet No/Datei3/81-

ALC2/2016
0305.2016

Mcct No/Datei3/8ト

Al´ C2/2016
03.05.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

Decision : NC obscrved that dcficicncy letter sent by

send a reminder to firm and defer the casc.

'l'hc casc stands dclerred to 14.06.2016.

Casc No.:25/13/81-Al」 C2/2014 Patty Namc:JUPITER S01ン AR Mcct No/Date13/8ト

POWER LIMI´ I｀ED         ALC2/2016
03.052016

HQ Filc

:O1/81/050/00455/AM16/

HQ Filc

:O1/81/050/00441/AM15/

HQ IrilC

i01/81/050/00532/ノ Mヽ15/

IEl′ I〕CTRONICS MOUlン DS&
PRI〕 CIS10N ENGG P LTD.

RI´ AI↑ ile

i07/21/040/00359/ノ Mヽ15/

RIン A Irilc

:02/24/040/00090/AM15/

PVT LTD

RIンA「 ilc

:07/24/040/00259/ノ Mヽ15/

Lic.No/Date:0710106187 Defer Datc:

25.072014            14.06.2016

DcitY on 31.03.2016。 NC decidcd

Lic.No/Date:0210204856 Defcr Datc:

25.08.2014            14.06.2016

to MNRE for commcnts.NC decidcd

03.05.2016

Lic.No/Datei0710106893 Defer Date:

to

Decision : NC obscrved that casc was referrcd

wait for their comments and delcr the casc.

'l'he case stands dclcrrcd to 14.06.2016.

Casc No.:7/16/81-Alフ C2/2014  Palty Namc:Iノ M WIND       MCCt No/Datc:3/8卜     Status:

POWER BI´ AI)ES(lNDIA) Alン C2/2016       Dcferrcd

to

28.10.2014 14062016

1)ccislon:NC obscrvcd that Dcptt.(〕 2ヽPC vidc thcir lcttcr No.46011/7/2014¨ PC¨ II datcd

07.04.2016 has discontinucd offbring colllincnts and requested that such application may

nOt bc rctrrcd to that I)cpartmcnt. 1ヾC dCcidcd that thcsc cascs may bc rcfcrrcd to

MSMlj(Chcmical Division) for sccking thcir comments and deler the case.
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Thc casc stands dcfcrred to 14.06.2016.

Case No.:21/1/81-ALC2/2015 Party Namc:CROMP・ I｀ON
GREAVES LIヽ 41TED,

Mcct No/Datei3/81-

Al′C2/2016
0305.2016

1′ic.No/1)atc:0310792364

Status:

Dcた rrcd

Dcfcr Datc:

1406.2016

to DIfl for comments.

Status:
Dcferred

HQ File

ll:01/81/050/00021/AM16/

HQ File

:01/81/050/00023/ノ Mヽ16/

HQ File

13 :01/81/050/00016/AM16/

HQ Filc

14 :O1/81/050/00006/AM16/

15 HQ File
:01/81/050/00o03/AM16/

RI´ A Filc

:03/94/040/00906/AM15/

RLA Filc

:03/94/040/00977/AM15/

DISTRIBUT10N SYSTEMS

RIン A Filc

:09/24/040/00617/ノ M`15/

I″TD.,

RLA Irilc

:07/24/040/Oo309/ノヽヽ 415/

Decision : NC observed that reply of the company
NC decided to wait for their comments and dcfcr thc

'fhe case stands deferred to 14.06.2016.

2412.2014

was rcfclTcd

casc.

04.02.2015

rcn31Tcd to DIII

lン iC●No/Datc:0310793133 1)cfcSr I)atc:

20.01.2015            14.062016

Case No.:23/1/81-ALC2/2015 Parり Namc:AMARTARA   Mcct No/Datci3/8ト
PVT.LTD               AIン C2/2016

0305.2016

tz Decision: NC observed that Deplt. C&PC vide their letterNo.4601117lz)l4-pC-ll datcd
07.04.2016 has discontinucd offering commcnts and rcqucstcd that such application may
not be referred to that Department. NC decidcd that thcsc cascs may be rcfcncd to
MSME(Chemical Division) for seeking thcir comments and delcr thc cast.

The case stands deferred to 14.06.2016.

Casc No.:16/1/81-ALC2/2015 Party Namc:TOSHI13A

TRANSMIssloN&
Mcct No/1)atc:3/81-

ALC2/2016
03.05.2016

1ン ic No/Date:091oo61590

Status:

Defcrrcd

Dcfcr Datc:

14.062016

Decision:NC Observed that reply of the flrrn was i
tdecided tO wait fbr thcir commcnts and dcfcrthe casc.

The casc stands deferred t0 14.06.2016.

Case No.:6/1/81‐ AlJC2/2015  Party Namc:Iン AXMI

for comments. NC

Mcct No/1)atc:3/81- Status:
Deferred

1´ ic.No/1)atc:o710107598 Dcfcr Datel

l1022015             14062016

03.052016

1´ ic.No/1)ate:0710107605

12022015

ELECTRONICS MoULDS& ALC2/2016
PRECIS10N ENGG P.LTD.  03.05.2016

RLA Filc

:07/24/040/00402/ノ Mヽ15/

掘配:lf淋オ羅洩靱 為
tX肌
遮∫
trd b DttYお r∞mmm&NC

l｀he casc stands dcfclTcd t0 14.06.2016.

Case No.:3/l /81-Al,C2/2015 parry Name:Mpp Mect NO/1)atci3/81- Approved
TECHNOLOGIES PRIVATl〕  AIンC2/2016

4'31サ
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HQ Filc

:01/81/050/00054//ヽ Nl1 6/

PV′「 .1ン
′
I｀ I)

Rl´ A Irilc

:07/24/040/00392/ノ Mヽ15/

RA rnay takc suitablc conscqucntial accordingly.

Casc No.:54/1/81-ALC2/2015 Party Namc:Iン M WIND
POWitR BLADES(lN DIA)  ALC2/2016

Mcct No/Date:3/8ト Status:
Deferred

03.05.2016

Lic.No/Date:0710107626 Defer Date:

Status:
Deferred

18022015 14062016

to Dccision: NC obscrvcd that Dcptl. C&PC vidc their lctterNo.460ll17l2}l4-Pc-ll dated

01.04.2016 has discontinued offering comments and requested that such application may

not bc rcfcrrcd to that Dcpartmcnt. NC decided that thcse cases may be referred to

MSMII(Chcmical Division) for sccking their comments and dcfer the case.

'l'hc casc stands dcfcrred to 14.06.2016.

Casc No.:2/1/81-ALC2/2015  Party Nalllc:JUPI´ I｀ER SOlン AR Mcct No/Date:3/81-

POWItR lン 1ヽ 41′ I｀ED        ALC2/2016
03.05.2016

IIe Irile RLA F'ilc Lic.No/Date:0210205584 Defer Date:

,r:ot)tUosotoooo2t/\Mt6t :02t24t040t002191\M151 19.02.2015 14.06.2016

I)ecision : NC obscrvcd that casc was rclcrrcd to MNRE lor comments. NC decided to

wait for their commcnts and defcr the casc.

Thc case stands dcfcrrcd to 14.06.2016.

Casc No.:21/16/81-Al」 C2/2015 Palty Namc:GRAVH｀ A INDIA Mcet No/Date:3/8卜     Reiected
IンTD                  ALC2/2016

03.052016

HQ Filc                RLA Filc               Lic No/Date:1310047857
:01/81/050/00296/AM16/       :13/24/040/00003/AM16/       06.05.2015

18 】Dccision : 卜(C notcd that MSME Dcflcicncy lcttcr was issucd to thc company on

12.01.2016 fo1lo、vcd by rcmindcr datcd 24.02.2016.Since,no rcply was rcccivcd frorn thc

company dcspitc rcmindcr,thc committec dccidcd to rcicct the case with dircction to

company to pay customs duty∂ι applicablc intcrest fbr EC)IDC.

R/t may take suitable consequcntial action accordingly.

Casc No.:12/13/81-AIJC2/2015 Pany Namci」 UPI′ 1・ER SOlン AR Mcet No/Datc:3/81-

POWERIン IMITED         ALC2/2016
03.05.2016

I IQ l:ile I{LA l.'ilc Lic.No/Date:0210205883 Defer Date:

,, ,oila vo5otlo24stAMl6/ :02t241040100033/AM16/ 12.06.2015 l4-06.2016

Dccision : NC obscrvcd that case was refcrrcd to MNRE for comments. NC decided to

wait for thcir comments and deler the case.

'l'hc casc stands dclcrred to 14.06.2016.

Status:
Deferred

Status:
Deferred

Case No.:27/13/81-ALC2/2015,Parり Namc:ISOVOLTA
I(INDIA)PVT.LTD。

Meet No/Datc:3/8ト

ALC2/2016
03.05.2016

Lic.No/Date:0310796934 Defer Date:

20



:01/81/050/002607AM 16/ :03/94/040/00236/ノ Mヽ16/ 29.062015 14.062016

Decision : NC observed that Deptt. C&PC vide their letter No.4601117l2}l4-pC-ll datcd
07 '04.2016 has discontinued offcring commcnts and rcquested that such application may
not be referred to that Department. NC decided that thesc cases may be relcrrcd to
MSME(Chemical Division) for seeking their comments and dcfer thc casc.

The case stands deferred to 14.06.2016.

HQ Filc
21 :01/81/050/00242/AM16/

TREATMENT Co.PVT.
LTD.,

RLA File

:02/24/040/00o60/AM16/
I´ ic.No/1)atc:0210205966  1)cfcr I)atci

09.07.2015              14.062016

Mcet No/Datci3/8ト

ALC2/2016
03.05.2016

νlcet No/Datci3/81-

Alン C2/2016

Status:
Deferred

Status:
Deferred

Dcfcr Date;
t4.06.2016

being sent to

Status:
Deferrcd

the company on
rcccivcd from thc
with dircction to

Case No。 :9/13/81-ALC2/2015 Party Name:METAlッ

ENGINEERING&

Decision : NC observed that reply of the firm was rclerred to MSME for commcnts. NC
decided to wait for their comments and defer the casc.

The case stands deferred to 14.06.2016.

ENGINEERINGLIMI'|ED 03.05.20I6
HQ File RLA Filc Lic.No/Dare:34t0041368:01/81/050/00291lAMt6t :34/24t040t001t}tAMt6/ 10.07.2015

Decision: NC observed that reply of thc firm has becn rcccivcd and same is
DIPP for comments. Hence, NC decided to defer the casc.

'fhe case stands deferred to 14.06.2016.

Case No.:29l2Zl8l-ALC2/2015 party Namc:l IONDA SIIrL Mecr No/l)arc; j/g l_
POWER PRODUCTS L'fD. ALC2/2016

03.05.2016

Case No.:22/16/81-ALC2/2015 Party Namc:lン &T
HYDROCARBON

Casc No.:25/13/81-

ALC2/2015

HQ File

:01/81/050/00258/AM16/ :03/95/040/Oo309/ノ Mヽ16/

Party Name:STEEI´ GEMs,  McきtNo/Date:3/81- Rejectcd

RIン A Filc

ALC2/2016
03.05.2016

Lic No/Datc:0310797570

2307.2015

FIQ File RLA Filc l.ic.No/t)atc:05 10395001 l)efcr l)arc:2r:0t18t1050100466/AMr6/ :05/23r040ro0l26rL[r6r 2o.0t.2ots 14.06.2016
Decision : Representative DHI informed that case closely relatcs to DIpp. Nc decided torefer the case to DIpp to seck commcnts and dcfer the case.

The case stands deferred to 14.06.2016.
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:01/81/050/00263/Aヽ416/    :03/95/040/00310/ノ Mヽ16/

r5 Decision : NC notcd that MSMII Deficiency letter was issued to the company on
12.01.2016 followcd by remindcr dated 24.02.2016. Since, no reply was received from the

company despitc rcminder, thc committec decided to reject the case with direction to
company to pay customs duty & applicable intercst for EODC.

RA may take suitablc conscquential action accordingly.

Casc No。 :19/22/81-      Pa“ y Namc:SIECH13M     Meet No/Date:3/8卜        Status:

ALC2/2015           TECHNOLOGIES PRIVATE ALC2/2016           Dcferred
Iン IMI 「́ Iじ D                03.05.2016

HQ「‖c             RI″ AF‖ c             Lic No/Date:0410160831    Defer Date:

26 :O1/81/050/00456/AM16/    :04/24/040/00105/ノ
Mヽ16/     23.07.2015                14.06.2016

Dccision:lヽ (〕 obscrvcd that application to bc rcfcrred to DIPP for commcnts and samc is

bcing forwardcd to DIPP for commcnts.NC dccided to dcfcr the casc.

´
「 hc casc stands dcfcrred to 14.06.2016.

Casc No.:30/13/81-

AIJC2/2015

HQ「 ilC

Casc No.:29/13/81-A12C2/2015 Party Namc:CROMPTON
GRI〕 AVItS LIMITI〕 D,

Casc No.:16/16/81-

AIフ C2/2015

HQ「 ilC

28 :01/81/050/00291/AM16/

Case No.:27/22/81-

AI′ C2/2015

HQ IrilC

:01/81/050/00464/AM16/

PartyNamc:S'l'EIrL GEMS, MeetNo/Date:3/S1-ALC212016 Rejected

RIン A Irilc

03.05.2016

Lic.No/Datc:0310797567

2307.2015

Mect No/Datc:3/8ト

ALC2/2016
0305.2016

Approved

IIQ Irilc Rl,A lrile Lic.No/Date:0310197631

:01/81/050/00262lLMl6l :03l94l040l00t34lAMt61 24.07 .2015

27 Decision : NC dccidccl to ratify the norm for the above AA on repeat basis as requested

by thc applicant with Advance Authorisation No.0310608721as per DIII comments dated

3.5.2016 (copy enclosed).

RA rnay takc suitablc conscqucntial action accordingly.

Party Namc:」 ST STESALIT  Mcct No/Datc:3/81‐
TRANSIrORMERS PVT.1ン TD.ぅ .ALC2/2016

0305.2016

RLA Filc              lン iC No/Datc:2210015272 1Defcr Datc:
:22/24/040/00025/AM16/      28.072015              1406.2016

Status:
Deferred

Status:
Defcrred

Dccision :NC dccidcd to scnd rcmindcr of deflciency letter as per DHI comments vide

U.O.No.3(213)/15-′ 1｀SW(B)datCd 18.04.2016.

′
「 hc casc stands dcfcrred to 14.06.2016.

Party Namc:INDO C00L    Mcet No/Date:3/8ト
COMPOSI′ I｀ES PRIVATE   ALC2/2016
1ッ IMITI〕 I)                   03.05.2016

RIンA Filc                Lic.No/Date:0410160874 Dcfer Date:
:04/24/040/00114/AM16/      05.08.2015             14.06.2016

Decision : NC observcd that Deptt. C&PC vidc their letter No.460111712014-PC-II dated

07.04.2016 has discontinued offcring comments and requested that such application may

not be rcferred to that l)cpartmcnt. NC dccidcd that these cases may be referred to

う
ん

MsME(ghemical+UXi*ioQ for seeking their comments and defer the case.
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Thc casc stands defclTcd to 14.06.2016.

‐Case No.:19/16/81¨ ALC2/2015 Parり Namc:CORDS CABLE
I                  INDUSTRIES LTD.

Status:
De ferred

Decision :NC observed that reply of the company rcoeivcd and samc is being forwardcd to
DIPP for comments. NC decided to defer the case.

The case stands deferred to 14.06.2016.

Mcct No/Datc:3/8ト

ALC2/2016
03.05.2016

HQ File            ‐RLA Filc lン ic.No/Datc:0310798012     Dcfchr Datc:
:01/81/050/00277/AM16/    103/95/040/00209/ノ Mヽ16/    .07082015                  1406.2016
31 Deciζ
ioi:ヽ c obsさrved that it wis dccidcd in NC mccting datcd 22.03.2016 that nOn

subrnissiOn of dOcumcnts by thc cOmpany bcfore flnal disposal ofthc casc by NC、
vill bc

lat thC risk ofthc■ 1111.NC dccided tO rciterate its carlicr dccision and dcft・ r thc casc.

IThc case stands defcrrcd t0 14.06.2016.

‐HQ File

301:01/81/050/00294/AM16/

Casc No.:2/16/81-

ALC2/2015

HQ File

:01/81/050/00279/AM16/

HQ File

:01/81/050/00280/AM16/

Case No.:7/16/81‐

ALC2/2015

34

‐HQ File

RLA File

:05/23/040/00609/ノ Nヽ415/

Mcctlヽ o/1)atc:3/81‐

AI´C2/2016
03.052016

Mect No/Datc:3/8ト

AI′ C2/2016
03.052016

1ン ic No/Datc:0310798005

07.08.2015

Lic.No/Datc:0510395223 Dcfcr Datc:

06.08.2015             1406.2016

Status:
Deferred

Status:
Dcferred

Iン iC.No/Datc:0310798004  1)cfbr I)atci

14.06.2016

Status:
Dcfcrrcd

Iン ic No/Datc:0310798003 Dcfer Datc:

07.082015 14062016

Party Namc:PHOENIX

「
OILS PVT.LTD.

RLA「 ile
:03/95/040/00o48/AM16/

RIン A File

:03/95/040/00152/ノ Mヽ16/

Pa■y Nalmc:PHoENIX
FOILS PVT LTD.

RLA File

Casc No.:4/16/81-ALC2/2015 Parり Name:PHoENIX FOILン S Mcct NO/1)atc:3/8ト
PVT.LTD              ALC2/2016

03.05.2016

32
07082015

Case No.:5ノ 1`/81‐ ALC2/2015 Party Name:PHoENIX FOILS Mcet NO/Datc:3/8ト
PVT.1ン TD. Alン C2/2016

0305.2016

Decision : NC observed that it was decided in NC mceling datcd 22.03.2016 thar non
submission of documents by the company before final dispo*t of thc casc by NC will bc
at the risk of the firm. NC decided to reitcratc its carlicr dccision and dcfcr the case.

The case stands deferred to 14.06.2016.
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1｀hc casc stands defclTcd t0 14.06.2016.

Status:
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Decision : NC obscrved that it was decided in NC meeting dated 22.03.2016 that non
submission of documcnts by thc company before final disposal of the case by NC will be

a1 thc risk of thc firm. NC decided to rciterate its earlier dccision and defer the case.

'l'he case stands dcfcr:rcd to 14.06.2016.

:01/81/050/00461/AM16/    :34/24/040/00138/AM16/

Dccision:NC obscrvcd that casc was refcrrcd to

for commcnts and dctrthc casc.

′
l｀hc casc stands dcR31Tcd to 14.06.2016.

Casc No.:23/22/81-       Party Namc:ALSTOM INDIA
Al′C2/2015             1ン IMI′ I｀ 1lD,

HQ Filc               Rl´ A Filc

36 :01/81/050/00460/AM16/      :34/21/040/00225/AM16/

Dccision:NC obscrvcd that casc was referrcd to DHI

for commcnts and dctrthc casc.

'l'hc casc stands dclcrrcd to 14.06.2016.

Casc No.:17/16/81-

Alノ C2/2015 POWIER SOl′ UT10NS
PRIVATI〕 lン I M ITllD

Meet No/Date:3/8ト

ALC2/2016
0305.2016

Lic.No/1)ate:3410041452 Defcr Date:

12.08.2015              14.06.2016

for comrnents.NC decided to wait

ALC2/2016
03.05.2016

Casc No.:24/22/81-

Al″ C2/2015

HQ IrilC

Casc No.:17/22/81-

Alメ C2/2015

HQ Filc

38 :01/81/050/00454/AM16/

HQ「 ile
101/81/050/00309/AM16/

Party Namc:ALSTOM
INDIA l′IMI′ I｀ED

RIン A File

Meet No/Date:3/8ト

ALC2/2016
03.052016

Lic.No/Date:3410041438

0708.2015

DHI for commcnts.NC

Status:
Deferred

Defer Date:
14.06.2016

decided to wait

Status:
Deferred

Party Namc:MULl'ISPI IERE Meet No/Date:3/81- Approved

Lic.No/Date:0510395316HQ Filc               RIン A「 ilc

37・
01/81/050/00292/AM16/   :05/24/040/00138/今 M16/   14.082015

Dccision:NC dccidcd to ratify thc norm for thc abovc AA as per thc writtcn commcnts

of DcitY commcnts宙 dc U.〇 .No.17(1)/2016-IPHW datcd 01.04.2016(copy Cnclosed).

RA nlay takc suitablc conscqucntial action accordingly.

Party Name:AS′「 A INDIA
PRIVATE IンIMITED

Rlン A Filc

:34/24/040/00137/AM16/

Mect No/Datei3/8ト

ALC2/2016
0305.2016

Lic.No/Datei34 1004 1462

17.08.2015

to f1111l on 22.03.2016.NC

Status:

Dcferred

Defer Date:

14.06.2016

dccided to
I)ccision:NC obscrvcd DIPP dc「 lcicncy lcttcr scnt

scnd a rcrnindcr and dcfcr thc casc.

′
1｀hc casc stands dcicrrcd to 14.06.2016.

Case No.:34/16/81¨ AI」C2/2015 Pany Namc:COMMERCIAlン
1]NGINl〕ERS&BODY
BUHン DERS COMPANY,1ンTD

RI´ AI↑ ilc

:l1/24/040/00003/ノ M`16/

miTま
■11tilギl淵

に・

Mect No/Date:3/81-

Alン C2/2016
03.05.2016

Status:
Defcrrcd

ud薦鴨″野ム瀬 ,棘 :日
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Decision: NC observed that case was earlier referrcd to DIII for commcnts. DIII
suggested that DIPP may be consultcd in the matter. Accordingly, a copy o1' the
application with relevant documents may be referred to DIPP for comments and dcler thc
case.

Thc case stands dcfelTcd tO 14.06.2016.

Case No。 :3/16/81‐ ALC2/2015 Party NameiSEAM
.                  INDUS′

「 RIES L′TD

HQ File

:01/81/050/00278/AM16/

HQ File

41 :01/81/050/00463/AM16/

RIフ A「 ile
103/95/040/00319/AM16/

RLA File

:05/23/040/00207/ノ M`16/

Meet No/Datc:3/8ト

ALC2/2016
0305.2016

Lic.No/Date105 10395407

24.08.2015

Status:
Defcrred

Status:
Deferred

Defcr Datc:
14.06.2016

howevcr, no

lン iC●No/Date:0310798367 1)cfcr I)atc:

‐21.08.2015            14.062016

DHI fOr cOmmcnts.NC dccidcd tO waitDecision : NC observed that case was referred to
for comments and defer the case.

The case stands deferred to 14.06.2016.

Case No.:26/22/81¨ ALC2/2015 Party Namc:JINDAIン SAW   ‐Mcct No/1)atc:3/8ト
LTD                 ALC2/2016

03.05.2016

Decision :NC observed that deficiency lcttcr of DIpp was scnt to company,
reply received till date.NC decided to scnd a remindcr and defcr thc casc.

]'he case stands deferred to 14.06.2016.

HQ File RLA Fite l.ic.No/t)arc:0310798495
:01/81/050/00284tAMt6t :03/95/040t00320/AMt6t 26.08.20t 5

42 Decision : NC noted that DHI Deficiency letter was issucd to thc company on 2g.01 .2016
followed by reminder dated 24.02.201-6.- Since, no reply was receiv"a r.orn the company
despite reminder, the committee decided to rcject thc casc with dircction to company to
pay customs duty & applicable interest for EOI)C.

RA may take suitable conscquential action accordingly.

Casc No.:9/16/81¨ ALC2/2015 Party Namc:SEAM
INDUS・ I｀RIES LTD.

Casc No.:29/16/81-

ALC2/2015

Mcet No/Datc:3/81‐

ALC2/2016
03.05.2016

Rcjcctcd

Mect No/1)atc:3/81-AIン C2/2016 RcicctCd

Party Name:S´
「 EEL GEMS, Meet No/Datc:3/81-Al´ C2/2016 RcicctCd

.03.05.2016

HQ File             RLA Filc Lic.No/Datc:0310798485
:01/81/050/00304/AM16/    :o3/95/040/00380/AM16/    26.082015

“柵潔::)見‖胤1電測現:期1:迭鷺
∝Wおお鉗d Ю ic∞mptty on朗劇.脳
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RA rnay takc suitable conscquential actiOn accOrdingly
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:01/8 l/050/00305/AM l6l :03/95/040/00319lAMl6l 27 .08.20t s

Dccision : NC notcd that DIPP Dcficicncy letter was issued to the company on 28.01 .2016
lollowcd by reminder dalcd 24.02.2016. Since, no reply was received from the company
dcspitc rcmindcr, thc committec dccidcd to reject the case with direction to company to
pay customs duty & applicable intercst for IIODC.

RA may take suitablc conscqucntial action accordingly

AI」 C2/2015

HQ「 ilC

HQ Filc

:01/81/050/00453/ノ Mヽ16/

Casc No.:36/16/81-

AlyC2/2015

HQ「 ilC
:01/81/050/00313/ノ ヽヽ416/

HQ Filc
48 :01/81/050/00441/AM16/

RI′Al'Hc

RLA「 ilc
:03/95/040/01099/AM15/

RLA「 ilc
:03/95/040/00438/AM16/

RLA Filc

i07/24/040/00202/AM16/

03.05.2016

Lic.No/Datc:0310798510

45 Dccision : NC obscrvcd that DIPP I)cflcicncy lctter was scnt to thc company on

09.02.2016 fo1lowcd by rcrnindcr datcd 26.04.2016.NC dccidcd to wait for reply of the

company and dcfcrthc casc.

′
「 hc casc stand dctrrcd to 14.06.2016.

Casc No.:16/22/81-ALC2/2015 Party Name:POLYCAB
WIRI〕S PVT.Ll｀ D.

Mcct No/Date:3/8ト

ALC2/2016
0305.2016

Lic.No/Datc:0310798522 Defer Datc:

27.08.2015             14.06.2016

Status:
Deferred

Mect No/Date:3/81-

ALC2/2016
03.05.2016

Lic No/Datc:0310798900

15.092015

Status:
Deferred

Status:
Deferred

Defer Date:

14.06.2016

was sent to
15 days. NC

Status:
Deferred

Defer Date:

14.06.2016

being sent to

Party Na11lc:R.R.KAB131ン    McCt No/Datci3/8ト

1ン Iヽ41TED,             ALC2/2016
0305.2016

Lic.No/Date1031 0798899  Defer Date:HQ「ilc             RLA Filc
:01/81/050/00311/AM16/  :03/95/040/00437/AM16/   15.09.2015         114.06.2016

Dccision :NC obscrvcd that dcflcicncy lettcr of DIPP dated 22.03.2016 was scnt to

company. Company has sought cxtcnsion of tiFne おr flling of rcply by 15 days. NC

dccidcd to a1low thc extcnsion oftirne and defer thc casc.

′
1｀hc casc stands dcfclTcd to 14.06.2016.

Casc No.:38/16/81-AI′ C2/2015 Party Nalllc:R.R KAB111ン
1´ I～I11｀ IEI),

47】
Dccision : NC obscrvcd that dcflcicncy lc■ cr of DIPP datcd 22.03.2016

cOmpany. Company has sought cxtcnsion of tirnc for flling of rcply by

dccidcd to anow thc cxtcnSiOn oftilne and dcfcr thc casc.

′
1｀hc case stands defcⅡ cd to 14.06.2016.

Casc No.:4/22/81-ALC2/2015 Party Namc:DIAMOND     Meet No/Date:3/8ト
METAlフ SCREENS(P)l′ TD  ALC2/2016

.03.052016

Lic No/Datc:0710108756

21.092015

Decision : NC observed that rcply of the firm has been received and same is

DIPP for commcnts. I Icncc, NC dccided to defcr the case'
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'fhe case stands deferred lo 14.06.2016.

Parり Namc:GRAVITA INDIA McetNo/Date:3/8ト
LTD                 ALC2/2016

0305.2016

RLA File 1ン iC●No/Datc:1310047992

49 :01/81/050/00395/AM16/      :13/24/040/00028/ノ Mヽ16/      01 lo.2015

Decision :NC obscrvcd that dcrlcicncy lCttcr of MSMI〕  was scnt to
10.02.2016.NC dccidcd tO scnd a rcnlindcr and defcrthc casc.

Thc case stands dcfclTcd t0 14.06.2016.

Case No.:1/19/81‐ ALC2/2015 Party Name:TEMPEIン       Mcct No/Datci3/8ト
PRECISION METAIン        Al´ C2/2016
PRODUCTSINDIA PVT.   o3.052016
LTD.,

RLA Filc

:04/24/040/00157/AM16/

Decision : NC observed that deficiency letter of DIpp was sent to firm on
NC decided to wait for the reply of the firm and defer thc casc.

The case stands deferred to 14.06.2016.

Case No。 :37/19/81-

ALC2/2015

HQ Filc

HQ File
50 :o1/81/050/00359/AM16/

Case No。 :1/16/81-

ALC2/2015

Casc No.:1/22/81-

ALC2/2015

HQ File

HQ File

:01/81/050/00379/AM16/

Decls10n : NC Observed

漱 .血 岬

Party NamciSAlン ZER
ElンECTRONICS LTD

Patty Namc:BHARAT
HEAVY ELECTRICALS
LIMITED

RIン A Filc

RLA Filc

:03/95/040/00467/AM16/

I´ ic No/1)atc:0410161073

07.10.2015

Status:
Deferred

Defer Date:
14.06.2016

samc is bcing

Status:

Dcfcrrcd

I)crcsr I)atei

1406.2016

to DIII for commcnts. NC dccided to await

Status:

Dcfcrrcd

Dcfcr Datc:

14.062016

company on

Status:

Dcfcrrcd

Defcr Datc:

‐14.062016

26.04.2016.

Mcct No/Datc:3/81-

ALンC2/2016
0305.2016

HQ File RI-A File Lic.No/Darc:3210077722
,, :01/81/050100276/AM16r :32r24ro40r00o24rAMr61 08.r0.20r5

Decision : NC obscrved that reply of thc company has bccn rcccivcd and
sent to DHI for comments. IIence, NC decided to defer the case.

The case stands deferred to 14.06.2016.

Mcet No/Datc:3/8ト

AlンC2/2016
03.052016

1ン ic.No/1)atc:1110028166

0810.201552.:O1/81/050/00438/AM16/    :11/24/040/00o05//ヽ M16/

DecisiOn:NC Obscrved that casc was rcfthrrcd

their cOmments and dcfer the casc.

Thc case stands defclTed t0 14.06.2016.

Casc No.:21/19/81¨ ALC2/2015 Party Namc:S・
「 ERLITE

TECHNOLOGIES lン TD
Status:
Deferred

Mcctrヾ 。/1)atc:3/81-

AIン C2/2016
03052016

Iン ic No/1)ate:0310799369 DcfcrI)atci

1310.2015 1406.2016

that DIPP I〕cflciency letter was sent tO thc cOmpany on
26'02'2016 followed by reminder dated 26.04.2016. NC dccided to wait fo. .i"'"'"' '"
"2ry":y",**E..L.T:' 

**.-J Zo.Ut.ZUlo. NU dccl(led to wait fbr rcply of thc 
\rHcompany and defer the case.
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1｀hc casc stand dcfcrrcd to 14.06.2016.

Casc No.:26/19/81-AIノ C2/2015 Party NameiSTI]RI´ ITE
TECHNOLOGH〕 SL´ I｀D.

Status:
Deferred

54 Dccisi6n:NC obscrvcd that I)IP'Dcicicncy lcttcr was scnt to thc company on

26.02.2016 fo1lo、 vcd by relnindcr datcd 26.04.2016.NC dccided to、 vait for reply of the

company and dcfcrthc casc.

′
l｀hc casc stand dcfcrrcd to 14.06.2016.

HQ IrilC

:01/81/050/00384/ノ Mヽ16/

HQ「 ilC

Casc No.:9/22/81-

ALC2/2015

HQ Filc

58 HQ「 ile
:01/81/050/00390/AM16/

RIン A Filc

:03/95/040/00413/AM16/

RI´ A Filc

:05/23/040/00301/ノ Mヽ16/

Meet No/Datc:3/81-

ALC2/2016
03.05.2016

Lic.No/Datei031 0799394

13102015

lッ ic.No/Date:0310799368 Defer Date:

13.10.2015            14.06.2016

Mcet No/Datei3/81-

ALC2/2016
03.05.2016

Lic No/Date:0310799390

Approved

55 01/81/050/00385/AM16/    :,3/94/010/00'04/AM16/    13.10.2015         
‐

Dccision:NC dccidcd to ratltt thC nOrms for thc above AA as per thc writtcn comments

ofthc MoS vidc thcir U.O.No.2(26)/2015¨ TD datcd 22/04/2016(copy enc10sed).

IRvヽ may takc suitablc conscqucntial action accordingly.

Case No.:27119/81-ALC2/2015 Party Narnc:JSW STIllll.
COAT13D PRODUCTS
Iッ Iヽ41TI〕 D,

RI´ A Irilc

Casc No.:28/19/81-

Al′ C2/2015
I,IMITI]I).

IIQ Irile Rt.A Irilc t,ic.No/Date:0310799391

,U :01/81/050/00386/AMl6/ :031941040100s09/AMl6/ l3'10'2015

Decision :NC dccidcd to ratify the norms for the above AA as per the written comments

of thc MoS vide thcir Ll.O. No,.2(26)12015-TW dated 28 10412016 (copy enclosed).

RA may takc suitablc consequcntial action accordingly.

Party Namc:JSW STEElン    Mect No/Datc:3/8卜 ALC2/2016 .Approved

COAT13D PRODUCTS    03 05.2016

Pany Name:JSW STllEL  IMeetNo/Datci3/81‐ALC2/2016 Approved

COATED PRODUCTS    03.05.2016
1´ IⅣHTI:I),

RLA Irilc

Status:
Deferred

,, :01/8llO50lOO446lAMl6/ :03l94l040l00st4lAM\6l

Dccision:NC dccidcd to ratitt thC norms for thc abovc AA as pcr the written comments

ofthc MoS vidc thcir U.〇 .No.2(26)/2015-TW datcd 28/04/2016(copy enc10sed).

RA rnay take suitablc conscqucntial action accordingly.

Casc No.:32/19/81-Alッ C2/2015 Party Name:CORDS CABLI] Mect No/Date:3/8ト
INDUSTR113S Iン TD.       ALC2/2016

03052016

Lic.No/Date:0510395912‐ Dcfer Date:

14.10.2015            14.06.2016

DccisiOn :NCobscrVCdthatrcplyOfthCCOmpanyhasbcCnrecCiVCdandsalCiSbein毎

scnt to DIPP for conlrllcnts.IIcncc,NC dccidcd to dcfCr thc Casc.
″ ″  ハ   
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Decision : NC decided to ratify the norms for the abovc AA as per the writtcn commcnts

,, of the DIPP vide their U.O. No. 1213412016-1'SW/59 dated 03 tOStZOl6 as under:

1. Words " E.C. Grade like candy, berry, birch, birch cliff or barlcy" may be sulfixed
with the description of import item.

2. Quantity of import item may bc allowed as applied lor i.c. 25074 Kgs. as 1.05
Kgs./kg. content in the export item taking clue lrom SIONs C-1189 &. C-206 .

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00369/AM16/

‐HQ Filc

61 1:01/81/050/00362/AM16/

HQ File

62 :01/81/050/00393/AM16/

RLA File

:09/24/040/00422/AM16/

RLA Filc

:56/24/040/00o32/AM16/

Iン iC●No/Datc:091oo62759 Defchr Datc:

21.102015            14.06.2016

Status:
Deferred

l´ ic.No/Datci5610004726 Dcfcr Datc:

23 10.2015 1406.2016

Mect No/Datc:3/8ト

ALC2/2016

Mcct No/1)atci3/81-

ALC2/2016
03.05.2016

Thc case stands dcfclTed to 14.06.2016.

Case No.:11/19/81¨ ALC2ノ2015 Party Name:EASTERN
COPPER M「 G COPVT
LTD.,

RLA File

:02/24/040/00129/AM16/

Case No.:2/19/81-ALC2/2015 Party Namc:TOSHIBA

TRANSMISsION&

Case No.:4/19/81-ALC2/2015 Paty Namc:TOSHIBA

TRANSMIssloN&
DISTRIBUTIoN SYSTEMS  o3.052016

Meet No/1)atci3/81-      Approvcd

AI′ C2/2016
03.05.2016

Lic.No/Datc:0210206235

15.10.2015

Meet No/Date:3i8 1- Status:
ALC2/2016 Deferred

DISTRIBUTIONSYS'|EMS 03.05.20I6
HQ File RLA File t.ic.No/Datc: 0910062760 Del.er Dare:

uo :01/81/0501003601AMr6/ :09r24/040/00421/AMr6r 2r.r0.20r5 r 4.06.2016
Decision : NC observed th-at reply of thc company has bcen rcccived and samc is bcing
sent to DHI for comments. Hence, NC decided io atrer the case.

The case stands deferred to 14.06.2016.

Decision : NC observed that reply of the company has been rcccivcd and samc is being
sent to DHI for comments. IIence, NC decidcd io aerer thc case.

The case stands deferred ro 14.06.2016.

Status:
I)efcrrcd

Status:
Dcferred

Casc No.:35/19/81-ALC2/2015 Party Namc:RSAlン
STEEIン    Mcct No/1)atci3/8ト

PRIVATE Iン IMITED       AIン C22016
03.05.2016

l:tiSIttill:|:kll:i:」予j;I:_1吉:ま::さへ|∫差;ЪIをlIIl::え:1籠
rll::.C°IIlincnis OfMos

Thc casc stands defelTcd t0 14.06.2016.

'Case No。

:29/19/81¨ALC2/2015 1Parり Namc:Jsw sTEEL
ICOATED PRODUCTs
lLIMITED,

■

0        14釧臨
轟器柵……
鋪

udi冦曾L凛菖L品晨庁曰L:hl

‘
υ

舛



HQ「ilc                RI´ A Filc               Lic.No/Date:0310799699 Defer Date:
:01/81/050/00387/AM16/      :03/94/040/00566/AM16/      27.102015              14.06.2016

Dccision:NC obscrved that reply of thc company has been received and same is bcing

scntto MoS for commcnts.IIcncc,NC dccidcd to deferthc casc.

′
1｀hc casc stands dcfcrrcd to 14.06.2016.

Casc No.:6/22/81-

Alズ32/2015

HQ Filc

:01/81/050/00443/AM16/
641)ccision :NC obscrvcd

company.NC dccidcd to

′
1｀hc casc stands dcfcrrcd

Party Namc:FCI OEN    IMect No/Datc:3/81-ALC2/2016
CONNECTORS LIMITIED 03.05.2016

RLA「 ilc Lic.No/Datc:1010059305

:10/24/040/00064/AM16/   30.10.2015

that dcrlcicncy lctter of DeitY datcd 31.03.2016

scnd a rclllinder and dcfcr the case.

to 14.06.2016.

Status:
Deferred

Defer Date:

14.06.2016

was sent to

DISTRIBUT10N SYSTEMS  03.05.2016

HQ Filc              Rlン A Fllc             Lic.No/Date:0910062830 Defer Date:

65:01/81/050/00361/AM16/    :09/24/040/0046,/AM16/   .03.H.2015        14.062016
1)ccision:NC obscrvcd that rcply of the company has bcen rcceivcd and samc is being

sentto I)III fbr comments.IIcncc,NC dccidcd to dcfcrthc casc.

′
「 hc casc stands dcfcrrcd to 14.06.2016.

Casc No.:3/19/81-ALC2/2015 Party Namc:TOSHH〕 A
TRANSMISSION&

Casc No.:5/19/81-Alノ C2/2015 Party Name:TOSHIBA
TRANSMISS10N&

Casc No.:9/19/81-AlJC2/2015  Pally Na!ll c:llASTERN Mcct No/Date:3/81-      Approved
ALC2/2016
03.05.2016

Lic.No/Date:0210206259

05.11.2015

Mect No/Datei3/81-

ALC2/2016

Mcet No/Date:3/8ト

ALC2/2016

Status:
Deferred

Status:
Deferred

f-ft< 3r<re qtawr'{
vliloo t< r]0lA r{ i< A si-t YAP
ftt,:jfl or.rrx t-alasrlr !.rF.tfif{l

96..:;.rn facf i n*valrincnl r-'lllcrr
rr'. 1 rl l.rt,rY t(tsYt-:ldCIt?\',

61;,;.-1,.,, rt., ''r :,1.' tl et F2r?i€,r l_..do
tfliUi.,:, ..r'. .r*::r':. uf tjo'r'dbdca

i ..' .. , ". 'r'i t'lai'r)
lJdY 'r., : i t "Y rr'r. l{ '.'rry O clh'

DIS′「 RIBUT10N SYSTEMS  03.05.2016

Lic.No/Datc:0910062829 Defcr Date:HQ Filc               RIッ A Filc

66・
O1/81/050/00363/今 M16/    :09/24/010/00462/AM16/    03.H.2015         14.06.2016

1)ccision:NC obscrved that rcply ofthe company has been receiVCd and same is bcing

scntto DHI for commcnts.Hcncc,NC dccidcd to dcfcrthc casc.

′
1｀hc casc stands dcfcrrcd to 14.06.2016.

HQ「 ilC
:01/81/050/00367/ノ Mヽ16/

COPPER MFG.CO PVT.
Iン 1｀ I)● ,

RIン A「 ilc
:02/24/040/00147/AM16/

Decision : NC dccided to ratify thc norms for the above AA as per the wdtten comments

of the DIpp vide thcir U.O. No. l213412016-'fSW167 dated 03 10512016 as under:

61

l. Words .. Il.C. Grade likc candy, bcrry, birch, birch cliff or barley" may be suffixed

with the dcscription of import itcm'

2. Quantity of import item may bc allowed as applied for i.e. 72765 Kgs' as l'05

Kgs./kg. contc;t in the export item taking clue from SIONs C-l 189 & C-252'

ゝ男aχFk'禦鳳ど選翌E見巴絆JζttFna,991'il亭

'・:  15
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Party Namc:POSCO    Mcet No/Datc:3/81-ALC2/2016    Status:
MAHARASHTRA     03.05.2016                 Dcfcrrcd
STEEL PVT LTD.,

HQ File           Rlン A Filc          Lic No/Datc:0310800059        Dcfcr Datc:
:01/81/050/00444/AM16/ :03/95/040/00527/AM16/ 05.112015                        14062016

Decision:NC observed that dcflciency lcttcr dated 18.02.2016、 vas scnt to flrm fo110、vcd
with rerninder datcd 26.04.2016.NC decidcd to wait for thc rcply ofthe flrrn and dcfcr

the casc.

The case stands dcfelTed t0 14.06.2016.

Mcct No/Datc:3/8ト

AIン C2/2016
03.052016

HQ File               RLA File l,ic No/Datc:3110065766  Dcrc・ r Datcl
:01/81/050/00475/AM16/       :31/83/040/00098/ノ Mヽ16/      24.11.2015              1406.2016

69 Decision:NC Observed that Dcptt.C&Pc vidc thcir icttcr No.460H/7/2014-PC―
II datcd

p■042m6魅 d“0面nued o詭HngcOml蹴
∬ 1群 ピ:rttsSIF響 1:鳳

『 1:
not bc refcrrcd tO that Dcpartmcnt.NC I

MSME(Chemical D市 isiOn)fOr Secking their comments and dcfcr thc casc.

The case stands defelTed t0 14.06.2016.

Casc No.:7/22/81-

68 A LC2/2015

Casc No.:25/22/81-

ALC2ノ 2015

HQ File

70 :01/81/050/00462/AM16/

HQ File

171 :01/81/050/00442/AM16/

I  Case No.:13/22/81-
ALC2/2015

72 HQ Filc

Casc No。 :38/22/81-ALC2/2015 Party Name:BILCARE
LIMITED

Party Namc:TTP
TECHNOI´oGHES
PRIVATE LIヽ41TED

Rlン A Filc

Status:
Deferred

Stat us:
De ferred

Status:
Deferrcd

IDetr Datc:
14.06.2016

dccidcd tO wait

Lic No/Datc:0710109189
2212.2015

DHI fOr cOmmcnts.NC

Party Namc:LS CABIン I]INDIA Mect No/Datc:3/8ト
PRIVATE IンIMITED,      ALン C2/2016

03052016

Decision : NC observed that casc was rcferrcd to
for their comments and defer the case.

The case stands deferred to 14.06.2016.

Case No.:5/2 2/81-ALC2/2015 party Name:NAVGRAI I
FAS'TNERS PVI'. I,'fD.

Iン ic.No/1)atc:0510396433   Dcfcr I)atc:

26.11.2015               14.06.2016

DoT br cOmmcnts.NC dccidcd tO wait

RLA Filc

:05/23/040/00324/AM16/

RIッ A File

:52/24/040/00066/AM16/

Decision :NC observed that deficiency letter of DIpp
for the reply of the firm and defer the case.

The case stands deferred to 14.06.2016.

Mcct No/Datc:3/8ト

ALC2/2016
03.05.2016

I´ ic.No/1)atc:5210041712 Dcfer Datc:

15.12.2015             14.062016

was scnt to flrlm.NC dccidcd tO wait

4ヽcct No/Datc:3/81-AIン C2/2016 Status:
03052016                  1)cFcrrcd

to



'l'he casc stands dclcrred to 14.06.2016.

Casc No.:14/22/81-

AI“ C2/2015

HQ File

73 :01/81/050/00451/AM16/

1)ccision:NC obscrvcd
for col■rnents and dcfcr

Parり Namc:′ I‐「 P

TECHNOl´ OGIES PRIVATE
Mcet No/Date:3/8ト

AlンC2/2016
03.05.2016

1ン iC●No/Date:0710109260

13.01.2016

DHI for commcnts.NC

Status:
Deferred

Defer Date:
14.06.2016

decided to wait

1ン IMI′「 EI)

RIンA「 ilc

:07/24/040/00334/AM16/

that casc、 vas refcSrred to

thc casc.

′
Fhc casc stands dcfcrrcd lo 14.06.2016.

Casc No.:2/3/81-ALC2/2016  Party Namc:PLANSEEINDIA Mect No/Datei3/8ト
IHGH PERFORMANCI〕
MATI〕 RIAlン S PVTlンTD

Casc No.:1/25/81¨ Al′C2/2015 Palty Name:APAR
INDUSTRIES lン IMI´ I｀ED

Alフ C2/2016
0305.2016

Status:
Deferred

IIe Irile RLA File Lic.No/Date:0710109404 Defer Date:

:01/8 l/050/00 O33lAMll l :0712410401003321AM161 16.02.2016 14'06'2016

74 Decision :NC obscrvcd that hard copy of the application for the above AA not received.

NC decided to requcst concerncd RA to send two set of application alongwith necessary

documcnt for considcration by Norms Committce and defer the case.

'l'hc case stands dcfcrrcd lo 14.06.2016.

Mect No/Date:3/8ト

ALC2/2016
03.05.2016

1ン ic.No/Date134 1004 1929 Defer Date:HQ「ilc               RIン A Filc
i01/81/050/00543/ノ Mヽ16/      :34/24/040/00288/AM16/      .29.022016              14.06.2016

75 Dccision:NC obscrvcd that hard copy ofthc application for thc abovc AA not reccivcd.

NC dccidcd to rcqucst concerncd RA to scnd t、 vo sct of application alongwith nccessary

documcnt for considcration by Norrlls Comrllittec and defer thc casc.

1｀he casc stands dctrrcd to 14.06.2016.

Status:
Deferred

Status:
Deferred

Casc No。 :2/25/81-AIJC2/2015 Party Namc:GRAVI′ I｀A INDIA Mcct No/Date:3/81‐

1ンTD                  ALC2/2016
03.05.2016

I IQ l:ilc RLA Irilc Lic.No/Date: 13 10048145 Defer Date:

:01/81/050/00 544lLMl6l :l3l24l040l00o43lAMl6l 0l '03.2016 14'06'2016

76 D".irion : NC obscrved that hard copy of the application for the above AA not received'

NC dccidcd to rcqucst concerned Ra to scnd two set of application alongwith necessary

document for considcration by Norms Committee and defer the case'

'l'hc casc stands delcrrcd to 14.06.2016'

Case No.:1/3/81-ALC2/2016

77

HQ File

i01/81/050/00032/ノ Mヽ17/

Party Namc:MAHENDRA
INDUSl｀ RIES

Rl′ A「 ilc

:07/24/040/00013/AM17/

Mcet No/Datei3/81-

AIン C2/2016
03.05.2016

Lic.No/Date:0710109649

13.042016

Status:
Deferrcd

Defer Date:

17

∫TI蛙



Decision : NC observed that hard copy of the application for the above AA not rcceivcd.
NC decided to request concerned RA to send two set of application alongwith nccessary
document for consideration by Norms committcc and dcfcithc casc.

The case stands deferred to 14.06.2016.

5.2016

SI.No.88

M/s Sakshi Impex, Ludhiana.
F,No.01/81/162/706/AM13/PRC/DES― H
Noida SEZ Filc No.12-398/2007-100%EOU/

Dedsion :NC Obs6rved that Deptt.C&Pc vidc thcir ictter No.46011/7/2014-PC_ll datcd

07.04.2016 has discOntinued Offering comlllcnts and requcstcd that such applicatiOn illay nOt bc

“
轟Ъrr.Я 十^+kへ + n^^^_._^_` ｀子′ヽ J  ・1 1 1   ●

¬

retrredゎ that Depanmcnt.NC deふ ded th江 石1よ」jJ墨
~温

弓 I・r:悪l∬1:商品 晨&ぷ職詰D市 isiOn)fOr secking thcir c0111incnts and dcfcr thc case.

The case stands deferred to 14.06.2016.

No.89

M/s.C Greaves Limited.
F.No.01/86/050/000217ノ AMo2/DES― II
RA File No.p3/24/042/001o4/AM02

The case stands deferred to 14.06.2016.

SI.No.9o

SI.No.92

M/s. I-eitwind Shriram Manufactr"i Iン td.

Grcaves Lirnited.

r"l

1 1  ■    ｀ヽ

Case No. AR

Datcd:-03.05.2016

旦翌些型gSION J 10o%I〕 Ou uni「

Case No. AR
Mceting No. 03/81
Dated:-03.05.2016

Case No. AR
Meeting No. 03/81 F.No.01/81/50/194/AM14/DES.H

Amendment/Modificatio,-r 
"f norms  in  rcspect  Of  AdvanccAutlrorization No. 04 lOl 4196l datcd I 5.07 .2013.

Dated:- 03.05.2016

Decision r NC
decided to wait for their commenti and defer thc casc.

The case stands deferred to 14.06.2016.

SI.No. 91

Case No. AR M/s.cro rca frЯ

Meeting No. 03/81 F.No.01/81/050/0010R/AMlく
Dated:-03.05.2016 RA File No 0?/q//o1o t^^<'')a
Subject:- Ratification ot n rl0310766733 dated I 7.01.2014.

-

tn nqfif., fL- -^--- 
-

Decision : NC dccided
AuthOrisatiOn NO.o3106

R^may take suttaЫ e cO

tur rn('i aoove
0872las per DHI corrrnents dated 3.

nsequential action accord inslv.

An on rcpcat basis with Advancc
,.20 I 6 (copy cncloscd).

udttL翻轟試淵 日

18

Modncadon ofrl」 ACd NoHns ill rcspect of Advallcc atlthOHzajOll雨
61

03101143o3datcd 13.12.2001.
Decision tNC 

a.their comments and defer the case.



ⅣIccting No.03/81 II.No.O1/86/050/000323/AM14

I)atcd:-03052016 RA「ilc No.03/94/040/00758/AM13
SLrb.jcct: Modincation of rati「 lcd Norms in respcct of Advance authorization No.

0310749939 dated 17.09.2013.

Decision : NC observcd that reply of the company was referred to DHI for comments. NC
decidcd to wait for thcir comrnents arrd defer thc case.

'l'lre casc stands dclerrcd to 14.06.2016.

Sl.No.93

Casc No.AR M/s. Kotsons Pvt. Limitcd
Mceting No.03/81 I「 .No 01/81/050/00454//ヽ M14
1)atcd:-03.05.2016 RA FHc No.06/24/040/00032/AM14

i in respect of Advance Authorization No'
| 0610035619 dated 26.12.2013.

llccision , NC ob;i"; tlrat reply
decided to wait for their commcnts and defer the case'

'l'hc case stands defcrrcd to 14.06.2016.
|

Sl.No.97

Casc No.AR M/s.Tridclll′ 1｀ ools Iン imitcd

frgr qrqrs qrrrF+qrraq
Dlr.gtorsta G.nar.l ot Fgr.lgn Trad.
aFrg frtrrqlo€ptt. of commerco

alllfil itlvaltrl(/Govt. of lndla
gut r ffi. qr frarudyoct e3h-win, Now Dellil

M/s. Prccision Elcctronics [,imitcd
F.No.01/81/50/00087/ノ Mヽ13

Datcdi-03.05.2016

Dccision:NC dccidcd to defer thc casc for furthcr cxanlillation and dctails.

'l'hc casc stands dclcrrcd to 14.06.2016.

Iく /ヽ lrilc lヾ o.05/24/040/00029//ヽ M13
natirrcation ol' norms in respect of Advance Authorization No.

0510323261 datcd 26.04.2012.

SI N∩ 0ヽ

Casc No.AR M/s. Prccision Electronics Limitcd

Mccting No.03/81 「
.No.O1/81/050/0078/AM13

I)atcd:-03.05.2016 RA Filc No.05/24/040/000012/AM13

SLrbjcct:- Ratiflcatioll of norills in rcspcct of Advancc Authorization No.

0510323036 datcd 26.04.2012.

Dccision:NC dccidcd to rati″ thC nOrms forthc abovc AA as pcrthc written comments oi tnc

DchY vidc thcir U.0.No.17(73)/2012-IPHW dttcd 07.04.2016(copy Cnc10sed).

L堕 些 興 型ヽ 型 Ш 堕 皿 型 山 墾 _______一 一 ―

cur" No. aR -T-nals. Viiai Electricals Limited

Mccting No.03/81 「
.No.O1/81/050/00446/AM09/

1)atcd:-03.05.2016

SuttCCt―

authorization no.0910035596 dated 08.10.2008.

D*i.i"" t ]..rc obscrrcd that case was referred to DI{l for comments. NC decided to walt for

thcir comments and dcl'er thc casc.

Ir No.01/81/050/00010/AM15/Mccting No.03/81

SI.No 94
Casc No. AR

Subjcct:-

RA Irilc No:03/95/040/00815/AM型



Fixation of norllls in rcspcct of advancc authorization no.0310766050

dated 13.01.2014.

Decision:NCnotedthatMSMEDeficierrcyletterwasiS0E
followed by reminder dated24.02.2016. Sincc, no reply was received frorn ih" Lo,r.,puny despitc
reminder, the committee decided to reject the case with direction to company to pay customs
duty & applicable interest for EODC.

takc suitable uential action accordin

Fixation of norms in respect of aduan"e uutho.ffii
dated 30.07.2013.

Decision : NC observed that case was ffi*""ntr Nci*id"d to-*tit f-*their comments and defer the case.

The case stands deferred to

3∬Ful:活r                t,l CO・m赫 52016_TSw/99_AR dated o3/05/2016 as ulldcr:

1' Following may be added with the descriplion of cxport itcm:

Net Wcight(Kgs )150x3000 xo.8 inm 4750 Nos. 24938 KRs.
300x3000 xo.8 111ill 4750 Nos. 36813 KAs.
450x3000 xo.8 111ill 4750 Nos.

二2250 Kgs.600x3000 xo.8 mill 4750 Nos. 58188 Kgs
rcrloratcd cablc l rays

75x2400 xo.8:■ lll
825 Kgs.100x2400 xo.8 mill 825 Nos. 949 Kes.

150x2400 xo.8mm 8251ヽ os. 1238 Kgs.
225x2400 xo.8111111 525 Nos. 上壁 Kgs._

J49 Kgs.
300x2400 xo.8111111 525 Nos.
450x2400 xo.8111m 190 Nos. ■Q墜 _

1045 Kgs
640x2400 xo.8 111ill 190 Nos.
aolc i rays AcccssOriCs

Splice Plates 13000 Nos. 1950 Kgs
Riser Link Platcs 12500 Nos. 250 Kgs
Radius PIatcs 6340 Nos. 5072 KgsHold Down Brackets 2000o Nos. 800 KRsl'X Brackets 12000 NOs. 2040 Kgs

otal ne wcigltt 189797

諾 :氏 1ヽ1り 卜ヽ蔚認L納
`鷺ボ|二塁榊 輩

SI No.98

M/s. 'l'rident l'ools I-irnited
F.No.01/81/050/00270/AM14/

RA Filc No.03/95/040/00253/AM14/

Case No. AR
Mceting No.03/81

Datcdi-03.05.2016

4dJ… 繭
F.No.01/81/050/00379/AM15/

/24/040/00184/AM15/
F破ation Of norms in iぎspect of advancc authorizatiOn nO.…
datcd 25.08.2014.

Case No. AR
yccting No.03/81

Datcdi-03.05.2016

財幽哩出品乳腑 LT用い Ⅲ

Sl.No.99

825 Nos.

い .I

●oLa。冒

U

20



SI.No.100

Casc No. AR M/s. Kolsons Privatc Lirnited
Mccting No.03/81 Ir No O1/81/050/00034/AM16/

I)atcd:-03052016 RA Filc No.06/24/040/00030/AM15/

Subjcct: Rati「Ication of norms in respcct of Advancc Authorization No.

0610038100 dated 25.03.2015.

Decision : NC obscrved tlrat reply of the finn was referred to DHI for comments. NC decided to
wait for thcir cornments and defer the case.

'l'he case stands defe rred to 14.06.2016.

Sl.No.101

Casc No.AR M/s.Vilai 131CCt面 cals Iン imncd

Mccting No.03/81 Ir.No 01/81/050/00197//ヽ M12/

I)atcdi¨ 03.05.2016 RA「Hc No.09/24/040/00124/AM12/

Subject:- Modification/amcndmcnl of ratified norms in respect of advance

autlrorization no. 091 0047284 dated 24.06.2011.

frecisi", : Nrc obs"rred thut 
"use 

was referred to DLII for comments. NC decided to wait for

their comments and dcl'cr thc casc.

'l'he case stands deferred to 14.06.2016.

RI N∩  10つ

(lasc No. AII M/s MC Com indust」 es cndil)星」望 三」」亘 」型

Mccting No.03/81 F.No.01/81/050/00474/AⅣl13/

I)atcdi-03.05.2016 RA「ilc No.03/95/040/00818/AM13/

Suh.lcct: Ratiflcation of norms  ill  rcspcct of advance authorization ilo.

0310721688 datcd 22.01.2013.

De"i.ir, r lNcrcbscrucd that case was referred to MSME for cornments. NC decided to watt tor

their commcnts and deler thc case.

SI.No.103
riCS tindo R…

(〕 asclRo AIヽ

Ir.No.01/81/050/00074/ノ Mヽ14/McctinA No 03/81

I)atcd:-03.05.2016 RA Irilc No.03/95/040/01053/AM13/

Ratiflcatlon~of norms ln~rcspcct Of advance authOHZation no.
0310729612 datcd 26.03.2013.

decided to wait for

thcir comntcnts atrd dcfcr the case.

'['he case stands defcrrcd to 14.06'2016.

Subjcct:

Sl.No.104

Casc No.AR M/s. B.lt.. Industrics Limited

上生捏ting_No.03/81

1)atedi-0305.2016

Subject:.

Dccision : NC dccidcd
colnmcltts of thc t)l Il v

to rcjcct thc modincation of norms for thc above AA as per tne wrl■
en

idc thcir UoO.No.3(88)/12-´「 SW(B)dated o5/04/2016(copy enc10sed).

゛̈
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.lta,\.,r,) tz.ttf./' A t't l(/\s:-!'r'■ゴ璽主認甲騒nd′
露 滅 郡 ぶ5rJ of FOrottnDi``tOい 0

1:昴TrC・寧照78ぎ嗜型蟄・

■
　
゛
て
，6tr: .. -

Sfi,i ;

r ,..1
L騨 幕魏 1日



SI No 105

M/s.B.R.Industrics Iン illlited

F.No.01/81/050/00372/AM13/DES― II
Datedi-03.05.2016 RA File No.05/23/040/00309/AM13/

Modification/amcndmcnt of ratificd 1lorrns  l ll
0611.2012.

rcspcct ol Advancc
ALithOrizatiOn No.0510338300 datcd

Decision : NC observed that cas" NC d..id.d to *uit fo,.
their comments and defer the case.

The case stands deferred to 14.e6.291,6.,a^r -rrT srNcH

Date:l 6.05.2016
Place: New Delhi

じ
_ (Baljit Singh) (Vinod Kumar Kashyap)
Deputy Director General Foreig, 'l'rade Iroreign 'l'rade Dcvelopnre.t officcr

22

Mecting No.03/81

Subject:-
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.ら ó5‐2●l`Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of Advance Authorization No 0310441542 dated
31.08.2007 - M/s Faiz & Company, Mumbai

DGFT may refer to their UO No 01/81/50/229lAM16/DES-ll/ 68 dated

03.09.20.15 on the subject mentioned above. ln this connection, it is informed that

the request of the applicant has been examined and found that the export product is

covered under SION al C-492 of Hand Book of Procedure Vol-ll. RLA may take

necessary action accordingly.

(S.K.Bhatnagar)
Deputy lndustrial Adviser

Shri Vinod FTDO, DGFT Bhawan, New Delhi.

Mrnrstry of Steel U.O.No. 2(19)/2015-TW dated 04.04.2016
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Government of India
Ministry of Communications and Information Technology

Department of Electronics and Information Technology
Electronics Niketan, 6, CGO Complex

New Delhi-l10003

姦
´κ

卜
声

・
;1:ヽ 9■

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vot.l) in respect of Advance
Authorization No. 0710104272 dated 21.05.2014 issued in favour of M/s. EFD Induction
Pvt. Ltd. Bangaiore.

Reference DGFT U.O. No. 011811501465lAM|61DES-11/123 dated 5.2.2016 vide which
, comments of this Department have been sought on the above mentioned application of M/s.

EFD Induction Pvt. Ltd. Bangalore for export of'Hand Held Transformer".

2. The FOB value of export is Rs 11,615,360.00 (US$ 1,88,464.00) and CIF value of Import is
Rs 4,785,119.00 (US$ 76,015.00).

3. The application has been examined in the Department of Information Technology from

technical angle. The items proposed for import are essential to manufacture the export product.

This Department recommends ratification of norms of advance authorization as follows:-

Importitems at Sl.No.land Sl.No.6

1mportitems tt Sl.No.2-5

On net to net basis with accountability clause

As applied by the party on nil wastage basis rvith
accountability clause

夏冒ギ署ギ異ミ轟肇壁量」曇肇暴量1

L
了ずずご「F′・1

:′∴ .,,・ =`ン
3'い l

DeitY U.0.No.17(8)/2016-IPHW dated 30.03.2016
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GOVERNMENT OFINDIA
派 象 響 ¶ず聞 哺 赫

MIMSTRY OF COMMT'MCATIONS AI\D INFORMATION TECHNOLOGY

ffietrqil{rtrtffif{r+Fr
DEPARTMENT OF ELECTRONICS AND INFOR]VIATION TECHNOLOGY

う

隊
'レ8
o3‐ め5=2Dl`

uul

No。 .

17(7)2016-IPHW

M/s. Laxmi Electronics Moulds & Precision Engg. P. Ltd.
Plot No. 81, EPIP
Whitefield
Bangalore-560066

Sub:- Application for ratification of norms of Advance Licence
25.7.2014 for export of "Plastic Moulded Components".

Please refer to your application received from the O/o the DGFT and this Department's
letter of even number dated 1.03.2016 on the subject mentioned above requesting you to
provide the following information to enable further processing of the proposal :--

i) Details of export product
ii) Quantity of import items required for manufacturing one unit of export product

.*,ithout ',l,astage for each export producr separateiy.
iii) Wastage claimed in manufacturing process
iv) Justification of wastage

2 You are requested to provide the aforesaid information at the earliest. In lieu of the
information we may not be able to process the case further. If the information is not received
within fifteen days the case may be treated as closed as far as this department is concerned. o

No.0710106187 dated

6■ ‐ ‐‐奉
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=「
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ELECTR3メ‖⊆PJiNR稔
ELECTRONICS NIKETAN
6,C.G.0。 COMPHX
NEW DELHl-110003

:   ■lQ

_t tt
i=″ 0● :卜 |

ぢ ly to:

Shri Pradyurrma Sahu

FTDO
O/o.DGFT
Udyog Bhavan
New Delhi _
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Dircctor

w.r.t.DGFT U.O No.01/81/50/455/AM16/DES-11/124
dated 5.02.2016
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物 ζ
F No 46011/113/2015-PC 11

Government oflndia

Ministry of chemicals&Fertilizers

Department of chemicaisttI Petrochemicals

Room No 223′ A Wlng′
Shastri 3hawan′ New Delhi l10 ool

Dated the 28 03 2016
To

M/S Кovoka(Indね )PVt Ltd
27 Kirolヽ /idyavihar,VVest

Mumbai 400086
Tele Fax:0225106092

Ema‖ :hankhanna@sahnev com

Subject:Advance AuthonzaJOn App‖ catiOn from M/s isovolta(lndia)Pvt Ltd′ for the
import ofraw matenalagainstthe export and import products(Advance

Authorization No 0310796934 dated 29 6 2015)

Siら

With reference to your letter received on l1 3 2016 the reply is incomplete and

submit the fo‖ owing information:

1_ There are total six inputs inc:uding two inputs to be impOrted Whereas the■ rm
has indicated only one input′  reasons and justincations Thereof supported by

documentary evldence

2  SpecincatiOns of export product and inputs to be imported do not mention width&

correspOnding calculations for Porosp‖ t ME 2970/00.18X35mm/40mm and Non

VVoven!ndustrial Polyester Fieece Model TS20/H3204 of1020mm width

Joint lndustrial Adviser

Tel:011-23071442

Telefax:011-23-71187

Ema‖:omsharma@nにJn
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Crompton Greaues Limited
Registered 0llice:
CG House, 6lh Flo0r, Dr Annre Besant Road, Worli, Mumbar 400 030, tndia
I: +91 22 24237177 F'. +91 2224237733 W: www.cgglobal com

Corporate ldentity Number(C lN): L99999MHt 93/P1C00264 I
Smart soluttons

StFOng relationships

Date:23.04.2016
To,
The Director General of Foreign Trade,
Norms Committee II,
Udyog Bhawan,
NewDelhi- 110011

Subiect: Ratification of Advance Authorisation No.0310797631 .dated1.24.07.2015

On Repeat Basls

RA File No。103/94/040/00134/AM16

Dear Sir,

'Ihis is with reference to the above mentioned File No., we request you to ratify the norms on

repeat basis, which is already ratified in the past against Advance Authorisation

no. o3I0 6o B ,l z t dared: Bo, I z,2ot o,

We kindly request you to consider our case and ratiff the

Thanking you,

Yours truly,
FoT CROMPf,ON GREAVES LIMITED

{*fu
R.D. Dhdrmadhikari
Dy.Manager,
Indirect Taxes

nornls on rcpeat basis at the carliest.
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DES-II, DGFT may kindly refer to the above
JST STEASALIT transformer. The firm's e mail
does not answer to points raised by this office
12-15.( Copy enclosed). DGFT is requested
information to examine the request.

mentioned AA of M/S
of dated 08-02-16
1etter of dated 17-

to get the . above

B,C.Nayak
Development Officer

18¨ 04-16

DGF「′FFDO′ DES―H
Deptt.of HI′ UO No3(213)/15-TSⅥノ(B) dated

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of JST STEASALIT transformer for ratification of
norms ofAA no 22L00t5272 dt 28-07-15

_鑢ノ
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q( f=,..)1,<
(GalrE Singh)

Sr. Development 0flicer

dated 17.12.2015.
FTDO. DES-II. DGFT.
DHI Uo No. 3(2 13\ I 2olSlTSw(B)/

ggsfri-rr f,ri::.'r . r,
s*rr qg:Fs'Jr:,:,r r'

f*TI qrtrrg r{ETf:riisnr+q
Olr.ctorota Caoaral ot For.lgn Trada
qrFrq frtrrql Deptt. of commorco

qTqil lFv.Frq/Govt. of lndl.
teEi.r cr.F , .as: fiii-+'iiUdt/oft i3hawan, [.:o\a/ U.'l!'rl

孝。ヽし
Ministry of Heavy Industries & Public Enterprises

Department of HeavY Industry
TSW(B) Section

Subject: Application <>f M/s.-lS'l Stesalit Transfr:rmer Pvt. Ltd. for ratification of

norm of AA No.22lOO15272l)at.cd 28'07.2015.

Reference: DGF"T UO No. 0l /81 l5Al29l IAM l6lDES-lll255 Dated 05.1 1'2015'

Reference above application it is observr:d that lirm has not furnished
required information prescribed under policy and therefore lhey may be advised

to furnish information as per Sl. No. 3, 4, 5, 8 & 1i of SDL.

-Lo.
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Goryerumeirt of hdia
Minisry of Commrmioations aod Infumation Tochnotogy
peeqUcnt of Eloctronics and Infornration Tcctrnology

Elcctronics Niketan, 6, CGO Complor
New Delhi-l10003

Sub:… Of n。_in

…

 No. 0510395316
Po― Su"ly MOdul♂ .

tem of ha4.7of HBPo αd。1)in tt ofAd― e
datd 14.8.2015 for expOIt Of“ As―bled&Tded

Rpfcrc,ucc is itryitod to DGFT U.O. No. OllEtl5OlW2tAMl6/DES-u/102 darod 4.LZ.ZA$
3$nS-oomurau of thil Dcparment on the abovc medoncd applieation of Ws. MuIfiryk€
Fo$tEr $oluion kt Ltd" Gurgaon 'Tor export of * assoitioA &. Tostcd powq S,ppfyIftdrlf.

2. Tb FOB vrlrc_of eport is Rs 2089800.00 (US$ 32,,1000.00) and CIF rnluc of [mport
h R! 4,S2,369.$GS$ n 245.W).

1. Thc applicabn has bseo examid in tbo Demrtmsrt of Elechonics and Infrrdaim
Tochoology and thc pcertuont rscommends tto ruificcion of norms of rdramo lictli* c
follows:

Sl.N Sl.No.ofbportitems Comments
l Si.No。 1‐40 Oo nottonct basis wi$ mountabititysG on.niF ,

lYa*mo bads
2 Sio No.42‐ 47 Asappliedbvthoparty@

(AshaNangial
D動

D「 U。0。 No。 17(1ソ2016‐IPHW dated l.4.,o16

俸霧報 r鸞添¶鶏錆黒r壁景LIil:g轟破
師 rJ
Dl:=Ч砲主輩,3昂

…

堰輯 鴨 彎 1ヽ日 。「■1三 1‐般 Sa再輛 馬m..
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Government of lndia
Ministry of Steel
TechnicalWing

Subject: Ratification of Advance Authorization No 0310799390 dated 13.10.2015

DGFT may refer to their UO No 01l81ts1l 385 /AM-16lDES-2n2 dated 22.12.2015 for

ratification of above mentioned Advance Authorization of M/s JSW Steel Coated

Products Limited was forwarded to Ministry of Steel for ratification of the above

mentioned Advance Authorization.

ln the above connection, it may be noted that Ministry of Steel vide UO of even No

dated 30.12.2015 had requested DGFT to ask the applicant for furnishing the breakup

of thicknesses to be exported and quantity thereof and calculation of quantity of import

items stricly as per SION under the aforesaid AA. The applicant vide their email dated

13.04.2016 informed DGFT about the detail of the quantity, thicknesses and coating

weights to be exported under the aforesaid licence'

It may be noted that the export product is covered under SION C473 of

Handbook oi Procedures Vol-ll. The quantity of Zinc has been calculated as per

Engineering Table No 2. The quantity of Hot Rolled Alloy Steel Sheets/strips/wide coils

of ielevant grade has been allowed based on content basis as per SION C-473. The

quantity of items of import to be allowed under the aforesaid AA has been calculated for
per tonne of export product in the Excel sheets enclosed herewith for further necessary

action. r.s"€_-
(S.KEh-atnagar)

Deputy lndustrial Adviser

/"n , Vinod Kashyap, FTDO, DGFT, Udyog Bhawan, New Delhi'

Ministry of Steel U.O.No. 2(26)12015-TD dated 22.04.2016
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S:.No Advanced
Authorisatio
n No. & Date

Description of ltem of ExPort Quanuty
of ExpOrt

MT

Thickness

(MM)

Zinc
Coating in
(gms/m2)

Quantity of lnput per ton of export product

Zinc(Kg) Hot Rolled
Alioy Steel

Sheets′

Strips′ Wide
Colis of

relevent

grade(Kg)

Ro‖ ing

Mill Rolis

(Kg)

Roiling

Oi:(Kg)

1 0310799390
dated

13102015

Cold rolled Galvanized /Galvannealed
(Plan/corrugated) Alloy Steel Sheets/
Stripsi Wide Coils of relevent grade having
thickness 0.14 to 2.50 mm and zinc

coating 90 -183 gms/m2

10072.000

820000 014 9C 9589 1,0108 125 035

45000 017 100 7883 1,0299 125 035

90000 018 100 7441 1.0348 125 035

80000 019 100 7047 1,0392 125 035

320000 020 90 6692 1,0432 125 035

160000 020 100 6692 1,0432 125 035

1672000 020 183 12719 9758 125 035

80000 021 100 6371 1,0468 125 035

370000 022 90 6080 1,0500 125 035

160000 022 100 6080 1,0500 125 035

25000 023 100 58.14 1:0530 125 035

500000 025 100 5346 1,0582 125 035

2750000 028 100 4770 1,0647 125 035

2200000 029 100 47.70 1,0647 125 035

400000 045 100 3101 1,0833 125 035

100000 058 100 2297 1,0923 125 035

300000 250 140 767 1,1094 125 035
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Government of lndia
Ministry of Steel
TechnicalWing

グ

`457a3-6* 2d6

Subject: Ratification of Advance Authorizations (AAs) No 0310799391 dated
13.10.2015 and 0310799394 dated 13.10.2015.

DGFT may refer to their UO note No 01/81/50/ 386 /AM-16/DES-2T1 dated 22.12.2015

and No O1t81t51t 446 /AM-16/DES-2/85 dated 05.02.2016 whereby the above

mentioned AAs of M/s JSW Steel Coated Products Limited , Mumbai were forwarded to

Ministry of Steelfor ratification.

ln the above connection, it may be noted that Ministry of Steel vide UO of even No

dated 30.12.2015 and 09.02.2016 had requested DGFT to ask the applicant for

furnishing the breakup of thicknesses to be exported and quantity thereof and

calculation of quantity of import items strictly as per SION under the aforesaid AAs. The

applicant vide their email dated 13.04.2016 informed DGFT about the detail of the

quantity, thicknesses and coating weights to be exported under the aforesaid licence.

It may be noted that the export product is covered under SION C'473 of
Handbook of Procedures Vol-ll. The quantity of Zinc has been calculated as per

Engineering Table No 2. The quantity of Hot Rolled Alloy Steel Sheets/strips/wide coils

of ielevant grade has been allowed based on content basis as per SION C-473. The

fr.uanmFi items of import to be allowed under the aforesaid AAs has been calculated
for per tonne of export product in the Excel sheets enclosed herewith for further
necessary action. ruil-g2=

(SIK.Ehatnagar)
Deputy lndustrial Adviser

VSfrri Vinod Kashyap, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(26)12015-TD dated 28.04.2016
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S:No Advanced
Authorisation

No. & Date

Description of ltem of Export Quan■ty of
Export MT

Thickness

(MM)

Zinc
Coating in

(gms′m2)

Quantity of lnput per ton of export product
Ｆ

，

“

セ

，

Zinc (Kg) Hot Rolled
Alloy Steel

Sheets/
Strips/ Wide

Coils of
relevent

orade lKol

Ro‖ing

M:‖ Ro‖s

(Kg)

Ro:‖ng
Oil(Kg)

1 0310799391
dated

13102015

Cold rolled calvanized /Galvannealed
(Plan/corrugated) Atloy Steet Sheets/
Strips/ Wide Coilsof relevent grade having

0.'14 to 1 .90 mm and zinc coating
90‐275 gms/m2

15,07600
3,70000 014 90 9589 1,0108 125 035
8000 017 一〇〇 7883 !,0299 425 035
6000 018 7441 1,0348 125 035
40000 020 90 6692 1,0432 125 035
9000 020 6692 1,0432 125 035
10000 020 120 8192 1,0264 125 035
3,20400 020 12719 9758 125 035
30000 024 90 5570 1,0557 125 035
20500 025 100 5346 1,0582 125 035
90000 027 100 4770 0047 125 035
1.30000 029 100 4770 1.0647 125 035
10500 030 120 5837 1,0527 125 035
10000 030 180 9051 1,0168 125 035
60000 032 100 4045 1,0728 125 035
30000 034 4045 1,0728 125 035
30000 035 100 4045 1,0728 125 035
40000 037 3510 1,0788 125 035
12000 040 100 3510 4,0788 125 035
40000 042 3101 1,0833 125 035
10000 042 180 5874 1,0523 125 035
10000 045 100 3101 1,0833 125 035
10000 045 180 5874 1,0523 125 035
0000 047 180 5259 1,0592 125 035
40000 050 120 3394 1,0804 125 035
11200 050 275 8380 1,0243 125 035
10000 060 275 6924 1,0406 125 035
4000 093 275 4307 1,0698 425 035
20000 096 275 4086 1.0723 125 035
4000 123 275 31じb 1,0824 125 005
4000 150 275 2748 1,0873 125 035
8000 1 90 275 21 54 1,0939 125 035
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No. & Oete

discnptlon or ltem or erPort Quan■ ty of

Export MT
］
剛

Zlnc
Coating ln
{gms/m2)

Quantity of lnPut psrton ofoxport product

Zinc(K9) Hot Ro‖ ed

AI10y steel

Shee餞ゴ

Stnp8′ Wide
Cols of
rel● vent

grade(MD

Rolllng

M‖ lRo‖ 8

(KO)

¨
Ю
お
Ｏｉｌ

0010799004
dated

`3102015

cold roled Ga vantted′ Ga vannea ed

(Pa″COttgateO)Aloy Steet Sheety stlps7

1^nde cols of releven1 9rade havinO thickness

0 48 to 2 50 mm and zinc coaung loo-275

9ms/m2

`5,516 10348
1 0432 , 035

0
`2769000

`

0

0

477( 1064 1 25

250 3510 1

25000 1 0738

10000 0 100 1 0788 035

12500 0460 5874 1 0523 035

0 10870 1

1

0
０
一332 0

300
035
0

0

■

2332 0

1 0863 1 26

1 25

1 25

125
125

,

1

1

イ,

1

1

035

1̀`

1. 031

1

1

29 1

9 1 01

27
`

125 0

1 1

1 095 1

2 125:    0
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59
03′ οr20/`Departllllent of lndustrial Policyど &Promotion

(TSW)

NC R4eeting dated 03/05/2016-Case No.11/19/81(PI1/S Eastern Copper ⅣIrgo Coo Pvt.

Ltd。)(Advance Authorization No.0210206235 dated 15。 10.2015)

Advance Authorization may be ratified as under:

1. Words'. E.c. Grade like candy, berry, birch, birch cliff or barley" may be

suffixed with the description of import item
2. Quantity of import item may be allowed as applied for i.e. 25074 Kgs. as

1.05 Kgs./kg. content in the export item taking clue from SIONs C-I189 &
c-206.

Norms committee may take a view

Norms Collllmittec II

DIPP No.12/34/2016-TSW/59 dated 03/05/2016

´ζ■́

/才 祐 16

(S.K.Jain)
Development Officer
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Government of India
Ministry of Steel
TechnicalWing

Subject: Ratification of Advance Authorization No 5610004725 dated 23.10.2015 and
No 5610004726 dated 23.10.20'15

DGFT may refer to their UO No O1l81l50l 00393 /AM-16/DES-|l/107 dated 22.03.2016
whereby the reply received from M/s RSAL Steel Pvt Ltd, lndore have been forwarded
to Ministry of Steelfor our comments/views.

ln the above connection, it may be noted that Ministry of Steel vide UO of even
No dated 30.12.2015 had requested DGFT to ask the applicant for furnishing the
breakup of thicknesses to be exported and quantity thereof and calculation of quantity of
import items strictly as per SION under the aforesaid AA. However, reply furnished by
the applicant does not content the aforesaid information. DGFT may once again request
the applicant for furnishing the aforesaid information at the earliest so that their AA
application may be ratified.

Gh,c
(s.KlBfur)

Deputy lndustrial Adviser

Shri Vinod Kashyap, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No.2(23)/2015‐丁D dated 04.04.2016
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GOVERNMENT OF INDIA
rdmefuqfirffiffifirerq

MII{ISTRY OF COMMUNICATIONS AIID INFORMATION TECHNOLOGY
etrqfirffiffiF{uFT

DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY
Website : www.deity.gov.in

■  ■ 
′

|

M/s FCI OEN Connectors Ltd.
2912089, Thykoodam \
Thirpunithur Roade Vyttilla ! I '

Cochin, Kerala-682019 ; .

Sub:- Application for ratification of norrns of RAvance'r,""n"" No. 1010059305 dated 30.10.2015 for
export of "Protection Block, Span Cable Assembly".

Sir,

Please refer to your application received from the O/o the DGFT and this Department's letter of even
number dated 22.02.2016 on the subject mentioned above requesting you to provide the following
information to enable further processing of the proposal :--

i) Details of export product
ii) Quantiff of import items required for manufacturing one unit of export product without any wastage
iii) Wastage claimed in manufacturing process
iv) Justification of wastage

2 You are requested to provide the aforesaid information at the earliest. In lieu of the information we
may not be able to process the case further. If the information is not received within fifteen days the case
may be treated as closed as far as this department is concemed.

膨54

REⅣIINDER

職

Datal.3.2n16...

ELECTRONICS NIKETAN
6,C.G.0。 COMPLEX
NEW DELHl-1100o3

‐
ｙ

　

　

　

ａ＞

ｏｒ

1Spy to,

ShrI Pradyumna Sahu

FTDO
O/o.DGFT
Udyog Bhavan
New Delhi

w.r.t.DGFT U.0.No.O1/81/50/443/AM16/DES-11/125 dated 5.2.2016
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●/ιDepartment of Industrial Policy & Promotion
(rsw)

NC Meeting dated 03/05/2016- Case No. 9/19/81 (M/s Eastern Copper Mrg. Co. Pvt. Ltd.)
(Advance Authorization No. 0210206259 dated 05.11.20f5)

Advance Authorization may be ratified as under:

1. Words .. E.c. Grade like candy, berry, birch, birch cliff or barley" may be

suffixed with the description of import item
2. Quantity of import item may be allowed as applied for i.e. 72765 Kgs. as

1.05 Kgs./kg. content in the export item taking clue from SIONs C-l189 &
c-252.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/34/2016-TSW/67 dated 03/05/2016

'7マ
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/~腎 豫イ6
(S.K.Jain)

Development Officer
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To,
The Director General of Foreign Trade,
Norms Committee II,
Udyog Bhawan,
New Delhi * I10011.

Subiect: Ratification of Advance Authorisation No.0310766733 dated: 17.01.2014

on Repeat Basls

RA Filc No。 :03/94/040/00526/AM14

Sm3rt solulioos

StrOng FOlationships

Date:23.04.2016

Crompton Sreaues Limiled
Begistered 0llice,
CG House, 6lh Floor, Dr Annre Sesant Road, Worli, Mumbai 400 030. tndia
T: i9l 22 24237777 F: +91 22 24237133 W: www.cgglobal.com
Corporate ldenlity Number(ClN): 199999MH i 93/P1C00264 I

Dear Sir,

This is with rercrence to the above

rcpeat basis, which is already

nOt 0 3上 クι O堡 72上

We kindly request you to consider our case and

Thanking you,

Yours truly,
rorfROMPToN GREAVES LIMITED

il,**,/L
R.D. D!#madhika'ri
Dy.Manager,
Indirect Taxes

mentioned File No., we request you to ratifu the norms on

ratified in the past against Advance Authorisation

dated: 3o. lZ. 2-ol O,

ratify the nonns on repeat basis at the earliest.

AvANTHA
CnOり 〔` COl.t'′ NV

´13´





Government of lndia

Ministry of Communications and lnformation Technology
Department of Electronics and lnformation Technology

Electronics Niketan, 6, CGO Complex

New Dethi-110003

:`.、 ′_7.::

卜ヽtt

Sub:Rat:fication of norms in terms of Para 4.7 of HBP.{vo!.1)in respect 91、
ハdVanCe LicenCё  No.

0510323036 dated 12.4.2012 for expOrtof″  Power Harness″ 。  「   `、      t  :

Reference is invited to DGFT U.0.No.01/81/050/0072/AM13/DES-11/69 dated 14.06.2012 seeking

comments of this Department on the above mentioned application of M/s.Precision Electronics Ltd.

New Delhi ″for export of″  POwer Harness〃 .

2.The FOB value of exportis Rs.6′ 83′ 522.00(USS 13495.00)and CIF value oflmport is Rs
299865.00(US5822.62)

3.  The app‖ cat:On has been examined in the Department of Electronics and lnformatiOn Technology

and the Department recommends the ratification of norms Of advance licence as fo‖ ows:

\\fb
⑫″5イ

lL

゛ ■

=露
影
―
・` レ:1い。

:

「
ilCりF営 ザゝ

!mportitem at S.No.1′ 4-8′ 11-16′

18-19

:On Net to net basis with accountability clause on ,Nil,

wastage'.

2. lmport item at S.No. 2,3,9-10,17 : As applied for by the party on 'Nil' wastage basis

ど %多
(Asha Nangia)

Director

DIT U.0.No. 17(73)/2012-IPHW dated 7.4.2016
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/レQ‐ タタ
Departl■ ent of lndustrial Policyど L Promotion

(TSW)
″

`"″

≦‐`2ノ
`

NC Meeting dated 0310512016 - Case No. 99-A/R (M/s Diamond Metal Screens (Private)
Limited) (Advance Authorization No. 0710106526 dated 25.08.2014)

Advance Authorization may be ratified as under:

1. Following may be added with the description of export item:

Ladder Type Cable Travs
Size (mm) Quantity(Nos.) Nct Weight(Kgs.)

150x3000 xO.8 nlln 4750 Nos. 24938 Kgs.

300x3000 xO.8 1nin 4750 Nos. 36813 Kgs.
450x3000 xO.8 nllln 4750 Nos. 52250 Kgs。

600x3000 xO.8 1nm 4750 Nos. 58188 Kgs.

Perforated Cable Trays
75x2400 xO.8 nlln 825 Nos. 825 Kgs.
100x2400 xO.8 inm 825 Nos. 949 Kgs.
150x2400 xO.8 nlln 825 Nos. 1238 Kgs.

225x2400 xO.8 1nin 525 Nos. 1181 Kgs.

300x2400 xO.8 1nin 525 Nos. 1449 Kgs.

450x2400 xO.8 nlrn 190 Nos. 809 Kgs
640x2400 xO.8 1nm 190 Nos. 1045 Kgs

Cable Trays Accessories
Splice Plates 13000 Nos. 1950 Kgs
Riser Link Plates 12500 Nos. 250 Kgs
Radius Plates 6340 Nos. 5072 Kgs

Hold Down Brackets 20000 Nos. 800 Kgs
TX Brackets 12000 Nos. 2040 Kgs

Total net weight 189797

2. Quantity of import item may be allowed as210748 Kgs. as 1.11 Kgs./Kg. content
in export items after taking 1/3'd recovery from scrap.

Norms committee may take a view

Norms Committee I
DIPP No.12/34/2016-TSW/99-A/R datcd 03/05/2016

/´ れ

`(S.K.Jain)
Development Officer
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Ministry of Heavy lndustries&Public Enterprises
Departrnent of Heavy lndustry

丁SW(B)Section
SutteCt:ApplicatiOn of M/sB.R Industries Ltd for ratification of
norrns Of AA no 0510323235 D丁 26-04… 12

DES― II′ DGFT may kindly refer to the above mentioned AA
Of M/S B.R Industries Ltd. 丁he firm has stated that as per
decision of NC′ SION C-323 allows import of cRGO sheetin co‖
forrn while they have imported CRGO in sheet forrn.But as per
C-323′ both co‖ /sheet can be irnported.丁 his Office therefore′
does not support the representation,

This issues with the approval of IA(KKT).

DGFT′ F「DO′ DES― Ii
Deptt,of HI′ UO No3(88)/12-TSⅥ ′(B)

B,C,Nayak
Development Officer

05-04-16

dated

q-q€rs 'r rr.... -
1gq q5afl-!3s; r:.

Ooputy DlrEtor G.ncr&l o; a.
fret cqrtrw rr8rftri:+rr.r

Dlr.ctorata Gantral ot Forolon Tra(ls
qlFrq fttrrqt oeptt. of Gommorce

arf<n gvetlq/Govt. of lndla
Eitrr.t qqq- <E T<ffiruayoo Blrawin, N-w D.lhl
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BIank Standard Deficiencv Letter Format

To

Sub」 cct:Ratincalon Of Nornls of Advancc Authonsation No… …… dated… … .issued undcr Para 4 7 oF

HBP.Vol.1.

～
leeting No....¨ ¨̈・・̈・Dated:.¨ .¨…・・̈・

ExPort ltems:

Import lte■ os:

l iVlodel nLrmber. technicil SpCcitiia'tion and specitic (tiCntit-v--both in terms olnumber (ilan1') and/or

rveisht. of each e\port product (Appendi.r-33 of current HBP ref'ers).
つ Detail technical note on manufacturine process including the relevant tlor,v sheet.

二

●
●

一

Demil technical drawings witt dimension or each expOrt product.■ J磐哩三J」型■itt11坐■童
ful・nlshed.

Weight oleach Export Product.

D Weight oi each of the imported and indigenous input. separately lbr each product. tbr the purpose of
material balancing. Net lveight (Gross rveight minus lvastage) fbr each imported and indigenous input
in the export product may'be indicated. Net r.vei-eht along'uvith details of other imporied input to be

use_d in the resultant product and sgq-s]L!p_b_elgrp_o_LtSdproSutgd_fi'o-in EOLuse,s, otlter: than-Lhe-license. ii
anv. may also be indicated.

6 | Information about the inputs |equiled per unit of the resultant product as per Sl. No. I of Appendix-
I lA appearing in cun'ent HBP (Vol.l) separately fbr each product.

Cornponenis:

_●6-―

7 Technical charactelistics / part numbers, ifany.
8 Assembly drawings/diagrams of ihe resultant product shorving placement and exact use cf components

in the export oroduct (s).

9 Bifurcated quantitics of componcnts to bc accounted for in thc resuliant product nand thc reltlircment of

|
I r0 ckncss ctc. of thc items Pl・ opOSCd for

11 Starting tiom the specitication of the export product, basic calculation as [o hor,v of rarv materiri

proposed lbr iniport has been arrived at. including the net r.veight of components to be r,anutactured

out of these inrported materials, Ivastages claimed at each sta-qe of manufactuling iviih cornpieie

it'ication and su documentary evidence/dralvings etc

1 Slieet la-vout diaE am of the material indicating tlre '"vastage durin-s blankin-e

Cross Sectional Diagram ofexport prodLict lvith calculation ofrarv nraterial requirement and the rveight

of the Cable in K-e. per l(nr. Copy of relevant National/lnternational Standard/buy'er''s data sheet may

also be I'urnished.
13 Wdght of Sted,which requires imlo'ted wddihg mateHJ,gi宙 ng brcak‐ up o食

(1ぶili)SteCI Platcs/Shcets upto 30mm thickncss

(lヽ iヽV)StCCI Ptates/sheets morc than 30 mlll ihickness and upto 70 mm thickncss

(lXXV)Steel PlateS/Sheets more than 70 mm thickncss

__(1、 xvi)|工≧L堅5良=g.Fla,ges,Pipes,Tubes,Bars/Rods,Casings/Forgings etc._1

14 Paiticuiars of the licenses obtained in the past and ratified bI ALC (rvith or r,vithout modification) for

the sarne expdrt product covered under this application, in vierv of Public Notice No. 218 dated

14.11.2002.
Use of export prodr-rct

You are advised to apply foi SION

Please use expanded/full name of end product. Do not use the abbreviations/slrort fbrm.
trcaiionfbrtheAdvanceAuthorizationmentionedabovees|

to rvhether it is a case of Physical exports or Deemed exports. If the same is Deemed Exports, copy of I

Prciect Authorit)'Ccrtitrcate (PAC) and cietailed infbrmation alongluitll t'elevant docunrerus nrali be I



turnishedtothisot1lce.Further.ilthesrrpplyisagainstInualidation@
fbllorving details may also be provided:-
EPCG licence numbei and date.

(i) CIF value of the licence.
(ii) whether this licence ivas issued under Zero dut)' or 3 per cent Scheme.
(iii) Cnstom duty saved amount.
(iv) Products to be manul'acrured.
(v) Hou' EPCG licence holder inten4 to discharge the EO against the EPCC licence.

Any other inliDrmaJon:

20 Thc inbrmaJon called liDr must bc submitted、 ・ithin thrce、 veeks l・ om the date or issue orthis letter.
The inliDrma10n may bc dirccJy sent to:.… …■1:11.I Dё ,it,Dirё etol・ Gしhdril br Folぎ gn Tridc,
Nornls Coinmittee‐ 11、 Rooln No 204A. DGFT. UdyOg Bhawan, Ncw Dclhi‐ l10011, E‐ mall:
¨……・・・…………………・Ofllce Tcl.:23061562.Extn.… ……and copy oF the same must be endorsed to the
technical authOritv nlentioned helo、 :

―hl´


